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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

Original Application No. 438/2023 

 

News item in India Today dated 14.06.2023 titled “2 minors among 4 killed as 

explosion rocks illegal firecracker godown in UP owners held” 

 

 

ACTION TAKEN REPORT ON BEHALF OF DISTRICT MAGISTRATE 

SAMBHAL, IN COMPLIANCE WITH THE ORDER DATED 03.10.2024. 

ALONG WITH THE SUPPORTING AFFIDAVIT. 

 

MOST RESPECTFULLY SHOWETH 

 

1. That the Hon’ble National Green Tribunal (hereinafter, “the Hon’ble Tribunal”) took 

suo motu cognizance of an explosion that occurred on June 14, 2023, in an allegedly 

illegal firecracker storage facility situated in District Sambhal, Uttar Pradesh. The 

matter has been registered as Original Application No. 438/2023. Through its order 

dated December 1, 2023, the Hon’ble Tribunal noted that four individuals had lost 

their lives, while nine suffered injuries in this incident. 

 

2. That in an earlier order dated October 13, 2023, the Hon’ble Tribunal observed that 

neither the reply nor the report on file disclosed whether any compensation had been 

paid to the injured persons or to the families of the deceased. Consequently, the 

Hon’ble Tribunal directed the District Magistrate, Sambhal, to appear personally 

(through virtual mode) to explain the status of compensation. 
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3. That on December 1, 2023, Shri Manish Bansal, District Magistrate, Sambhal, 

appeared via virtual mode and admitted that, up to that point, no compensation had 

been disbursed to either the families of the deceased or the injured individuals. He 

submitted that two of the deceased were family members of the person allegedly 

responsible for the explosion; hence, a clarification had been sought from the State 

Government on whether compensation is payable to their legal heirs. He did not 

dispute that the other two deceased persons’ families are entitled to compensation. 

 

4. That the District Magistrate sought additional time to consult with the State 

Authorities and to review the judgments/orders of the Hon’ble Tribunal in: 

a. Original Application No. 450/2022, In Re: News item published in The Indian 

Express dated 05.06.2022 titled “12 dead in fire at Hapur factory that 

‘produced firecrackers illegally’: ‘Saw people with burns jumping into 

drains”’; and 

b. Original Application No. 44/2021, In Re: News item published in The New 

Indian Express dated 12.02.2021 titled “At least 19 dead in Virudhunagar 

firecracker factory blast, more than 30 injured”, so as to understand 

compensation norms for similar incidents. 

 

5. That according to letter number 1258/Rashtriya Nigam Karya/2023-24, dated June 

14, 2023, issued by Tehsildar Gunnaur, District Sambhal), the incident took place 

on June 13, 2023, around 6:00 PM, when firecrackers allegedly stored at the 

residence of Shabir Ali (s/o Shri Amir Bakhsh) in Mau Sarai, Gunnaur, caught fire 

and caused an explosion. The resulting blast demolished Shabir Ali’s house entirely 

and caused cracks in neighboring houses. copy of Tehsildar Gunnaur’s letter number 

1258/Rashtriya Nigam Karya/2023-24, dated 14.06.2023, is being filed herewith and 

marked as Annexure No.-1. 
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 Four persons died and nine were injured, whose details appear below. 

DETAILS OF THE NINE INJURED PERSONS 

S. 

No. 
Name Address 

1 Vinod Kumar s/o Samuel Sarai, Kasba Gunnaur 

2 Rajesh Kumar s/o Samuel Sarai, Kasba Gunnaur 

3 Ravi Kumar s/o Samuel Sarai, Kasba Gunnaur 

4 Monu (alias Jaswant) s/o Kallu Sarai, Kasba Gunnaur 

5 Pramod s/o Satyaveer Sarai, Kasba Gunnaur 

6 Pravesh s/o Devendra Sarai, Kasba Gunnaur 

7 Mery Paul d/o James Paul Sarai, Kasba Gunnaur 

8 Sanu s/o Chand Sarai, Kasba Gunnaur 

9 Labib s/o Nasir Sarai, Kasba Gunnaur 

 

DETAILS OF THE FOUR DECEASED PERSONS 

S. No. Name Address 

1 Om Moh. Sarai, Kasba Gunnaur 

2 Guddo Moh. Sarai, Kasba Gunnaur 

3 Shivaiya Moh. Sarai, Kasba Gunnaur 

4 Agam Moh. Sarai, Kasba Gunnaur 

 

4. That the Relief Commissioner, Uttar Pradesh, through letter number 

4807/10A0KA0/2023-24, dated November 17, 2023, addressed to the District 

Magistrate, Mathura, and copied to all District Magistrates in Uttar Pradesh, stated 
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that “Fire” is included within the ambit of recognized disasters under the State 

Disaster Relief Fund (SDRF) guidelines, irrespective of the underlying cause. 

Consequently, relief and ex-gratia payments are permissible in fire-related incidents. 

copy of Relief Commissioner, Uttar Pradesh’s letter number 4807/10A0KA0/2023-

24, dated 17.11.2023, is being filed herewith and marked as Annexure No.-2. 

That the Disaster Management Act, 2005, defines a disaster as: 

“disaster means a catastrophe, mishap, calamity or grave occurrence in any area, 

arising from natural or manmade causes, or by accident or negligence which results 

in substantial loss of life or human suffering or damage to, and destruction of, 

property, or damage to, or degradation of, environment, and is of such a nature or 

magnitude as to be beyond the coping capacity of the community of the affected.” 

 

That according to these provisions, assistance for loss of life due to all types of fires 

(except in cases of murder or suicide) is legally justified, and gratuitous relief is to 

be extended to the families of the deceased without differentiating between 

residential and non-residential premises. 

 

5. That in furtherance of the Relief Commissioner’s directive, funds were sought from 

the Government via office letter number 265/DI0A0APRA0/2023, dated November 

22, 2023, for providing financial assistance to the victims’ families. Subsequently, 

by order number 1638(i)/R0N0KA0 (Working)/Daily A0/2023-24, dated November 

29, 2023 issued by the Sub-District Magistrate, Gunnaur, the following 

compensation was sanctioned: INR 16,00,000/- (INR 4,00,000/- each) for the four 

deceased persons, plus INR 1,20,000/- for damage to one house, totaling INR 

17,20,000/-. copy of office letter number 265/DI0A0APRA0/2023, dated 

22.11.2023, is being filed herewith and marked as Annexure No.-3. copy of the 

Office of the Sub-District Magistrate Gunnaur’s order number 1638(i)/R0N0KA0 
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(Working)/Daily A0/2023-24, dated 29.11.2023, is being filed herewith and marked 

as Annexure No.-4. 

 

DETAILS FOR THE DECEASED AND HOUSE DAMAGE 

S. 

No. 

Victim / 

Account Holder 
Account No. IFSC Code 

Bank 

Name 
Amount (₹) 

1 
Om / (Jaswant / 

Sundari) 
0669001700079568 PUNB0066900 

Punjab 

National 

Bank 

4,00,000 

2 

Guddo / House 

Damage 

(Shajeb / 

Shayma) 

0669001501151577 PUNB0066900 

Punjab 

National 

Bank 

4,00,000 + 

1,20,000 

3 

Anam (Shajeeb 

s/o Shabir & 

Shaima d/o 

Shabir) 

0669001501151577 PUNB0066900 

Punjab 

National 

Bank 

4,00,000 

4 

Shivaiya / 

(Naseem / Wife 

of Pappu) 

33823574410 SBIN0002689 
State Bank 

of India 
4,00,000 

 Total    17,20,000 

 

That an FIR bearing number 218/2023 was lodged at Police Station Gunnaur, 

District Sambhal, with Shabir Ali named as the accused. The deceased individuals 

listed at serial numbers 2 and 3 above, namely Guddo and Anam, are the wife and 
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daughter of Shabir Ali, respectively. copy of First Information Report (FIR) No. 

218/2023, is being filed herewith and marked as Annexure No.-5. 

 

That via office letter number 271/D.A.P.P./2023-24, dated December 2, 2023, the 

Additional Chief Secretary, Government of Uttar Pradesh, Revenue Section-10 was 

requested to clarify whether the families of Guddo (wife of the accused) and Anam 

(daughter of the accused) are eligible for ex-gratia in light of the accused’s 

involvement. Meanwhile, INR 8,00,000/- (INR 4,00,000/- each) has already been 

disbursed to the families of the other two deceased, Om and Shivaiya.   copy of 

office letter number 271/D.A.P.P./2023-24, dated 02.12.2023, is being filed 

herewith and marked as Annexure No.-6. 

 

6. That through office letter number 300/D.A.P.P./2023-24, dated January 5, 2024, the 

Deputy District Magistrate, Gunnaur and the Assistant Labor Commissioner, 

Sambhal were asked whether compensation would be payable under the Workmen’s 

Compensation Act, 1923, as referenced in paragraph 6 of the Hon’ble Tribunal’s 

order dated July 12, 2022, in OA No. 450/2022. copy of office letter number 

300/D.A.P.P./2023-24, dated 05.01.2024, is being filed herewith and marked as 

Annexure No.-7. 

 

7. That in response, the Deputy District Magistrate, Gunnaur, by letter number 

3028/ST/202-24, dated January 6, 2024, stated that there was no registered or legal 

factory at the location of the incident and that none of the nine injured persons 

qualified as laborers or workmen. Consequently, no compensation is payable under 

the Workmen’s Compensation Act, 1923. copy of Deputy District Magistrate 

Gunnaur’s letter number 3028/ST/202-24, dated 06.01.2024, is being filed herewith 

and marked as Annexure No.-8. 
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8. That similarly, the Assistant Labor Commissioner, Sambhal, in letters numbered 49-

51, dated January 5, 2024, and 63-65/S0Shi, dated January 6, 2024 confirmed that 

none of the four deceased or nine injured met the definition of laborers/workmen. 

Thus, the Workmen’s Compensation Act, 1923, does not apply to the present case. 

copy of the Assistant Labor Commissioner, Sambhal’s letter number 49-51, dated 

05.01.2024, is being filed herewith and marked as Annexure No.-9. copy of the 

Assistant Labor Commissioner, Sambhal’s letter number 63-65/S0Shi, dated 

06.01.2024, is being filed herewith and marked as Annexure No.-10. 

 

9. That the Sub-District Magistrate, Gunnaur, submitted a report by letter number 

3029/ST/2023-24, dated January 6, 2024, indicating that Shabir Ali’s house was 

100% destroyed, while neighboring houses sustained cracks and less than 15% 

damage. By letter number 1-11099/59/2022, dated October 13, 2022. copy of the 

Sub-District Magistrate Gunnaur’s letter number 3029/ST/2023-24, dated 

06.01.2024, is being filed herewith and marked as Annexure No.-11. copy of the 

Secretary, Government of Uttar Pradesh, Revenue Section-11’s letter number 1-

11099/59/2022, dated 13.10.2022, is being filed herewith and marked as Annexure 

No.-12. 

 

10. The Secretary, Government of Uttar Pradesh, Revenue Section-11, laid down 

revised guidelines for assistance under the State Disaster Relief Fund (SDRF) and 

the National Disaster Relief Fund (NDRF) for the period 2022–23 to 2025–26. 

Under these guidelines: 

o Fully damaged/destroyed houses (plain areas): ₹1,20,000/- 

o Fully damaged/destroyed houses (hilly areas): ₹1,30,000/- 
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o Partially damaged houses (≥15% damage): ₹6,500 (Pucca), ₹4,000 (Kutcha) 

 

That since Shabir Ali’s house was totally destroyed, ₹1,20,000/- has already been 

sanctioned under order number 1638(i)/R.N.K. (Working)/Dainik A./2023-24, dated 

November 29, 2023, but its final disbursement is pending further guidance. Houses 

with damage below 15% are ineligible for compensation under the cited norms. 

 

11. That initially, the nine injured individuals were reported to have minor injuries. 

However, pursuant to the Hon’ble Tribunal’s order dated December 1, 2023, a more 

detailed report was requested by office letter number 302/DI0A0APRA0/2023-24, 

dated January 5, 2024, from the Sub-District Magistrate, Gunnaur, and the Chief 

Medical Officer, Sambhal, seeking: 

1. Classification of the injuries, 

2. Duration of hospitalization, 

3. Whether any injured person sustained a permanent disability, 

4. Copies of medical reports for all injured individuals. 

copy of office letter number 302/DI0A0APRA0/2023-24, dated 05.01.2024, is being 

filed herewith and marked as Annexure No.-13. 

(i) That in compliance, the Chief Medical Officer, District-Sambhal, via report dated 

January 9, 2024, copy of the Chief Medical Officer, District-Sambhal’s report, dated 

09.01.2024, is filed herewith and marked as Annexure No.-14. furnished the 

following details: 
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 MEDICAL DETAILS OF THE NINE INJURED PERSONS 

Sr. 

No. 
Name Age Sex Disease/Injury 

Treatment 

Centers 

Admission 

Duration 

Injury 

Type 

1. 

Vinod 

Kumar s/o 

Samuel 

50 M 
Blast/Burn 

Injury 

Dist. Hospital 

Sambhal; 

Panna Lal 

Hospital 

2 days (Dist. 

Hosp.) + 5 

days (Panna) 

Normal 

2. 
Rajesh s/o 

Samuel 
45 M 

Blast/Burn 

Injury 

JNMC 

Aligarh; 

Mannat 

Hospital 

1 day (JNMC) 

+ 7 days 

(Mannat) 

Serious 

3. 

Ravi 

Kumar s/o 

Samuel 

35 M 
Blast/Burn 

Injury 

Dist. Hospital 

Sambhal; 

Panna Lal 

Hospital 

2 days (Dist. 

Hosp.) + 5 

days (Panna) 

Serious 

4. 

Monu (alias 

Jaswant) 

s/o Kallu 

6 M 
Blast/Burn 

Injury 

Referred to 

Aligarh 

(JNMC) 

15 days 

(JNMC 

Aligarh) 

Serious 

5. 
Pramod s/o 

Satyaveer 
30 M 

Blast/Burn 

Injury 
Not referred - Normal 

6. 
Pravesh s/o 

Devendra 
15 M 

Blast/Burn 

Injury 
Not referred - Normal 

7. 

Mery Paul 

d/o James 

Paul 

27 F 
Blast/Burn 

Injury 

Dist. Hospital 

Sambhal 
2 days Normal 
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Sr. 

No. 
Name Age Sex Disease/Injury 

Treatment 

Centers 

Admission 

Duration 

Injury 

Type 

8. 
Sanu s/o 

Chand 
28 M 

Blast/Burn 

Injury 

GTB → 

URBAN → 

AIIMS 

3 days (GTB) 

+ 3 days 

(URBAN) + 15 

days (AIIMS) 

Serious 

9. 
Labib s/o 

Nasir 
45 M 

Blast/Burn 

Injury 
Not referred - Normal 

 

(ii) That according to the Medical Superintendent, Community Health Center-Gunnaur 

and the Sub-District Magistrate, Gunnaur (letter number 3030/ST/2023-24, dated 

January 6, 2024;, none of the nine injured persons suffered any disability. copy of 

the Medical Superintendent, CHC Gunnaur’s letter number 3030/ST/2023-24, dated 

06.01.2024, is being filed herewith and marked as Annexure No.-15. 

 

9. That the Secretary, Government of Uttar Pradesh, Revenue Section-11, through 

letter number 1-11099/59/2022, dated October 13, 2022 (Annexure No.-12 

previously cited), promulgated revised guidelines for ex-gratia assistance from the 

SDRF and NDRF for 2022–23 to 2025–26. Under Serial No. 1: 

o Grievous injury requiring hospitalization:  

▪ ₹16,000/- per person if hospitalization exceeds one week 

▪ ₹5,400/- per person if hospitalization is less than one week 

(i) That based on these guidelines, the Sub-District Magistrate, Gunnaur, through 

office order number 1750/R.N.Ka. (Work)/Daily Aa0/2023-24, dated January 9, 

2024.Copy of office order number 1750/R.N.Ka. (Work)/Daily Aa0/2023-24, dated 
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09.01.2024, is being filed herewith and marked as Annexure No.-16., sanctioned 

and disbursed ex-gratia payments to six eligible injured individuals, as set out below. 

 

EX-GRATIA ASSISTANCE FOR SIX INJURED PERSONS 

Sr. 

No. 

Name of 

Injured / 

Father’s 

Name / 

Residence 

Account No. IFSC 
Bank 

Name 

Sanctioned 

Amount (₹) 

1. 

Ravi Kumar 

s/o Jorch H. 

Samuel, 

Mohalla 

Sarai, 

Gunnaur 

35630100012538 BARBOGUNNAU 
Bank of 

Baroda 
16,000 

2. 

Rajesh 

Kumar s/o 

Jorch H. 

Samuel, 

Mohalla 

Sarai, 

Gunnaur 

31889694257 SBIN0002689 

State 

Bank of 

India 

16,000 

3. 

Vinod 

Kumar s/o 

Jorch H. 

Samuel, 

Mohalla 

Sarai, 

Gunnaur 

93332250001595 SYNB0009333 
Syndicate 

Bank 
16,000 

4. 

Mary Paul 

d/o James 

Paul, 

93332200026776 SYNB0009333 
Syndicate 

Bank 
16,000 
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Sr. 

No. 

Name of 

Injured / 

Father’s 

Name / 

Residence 

Account No. IFSC 
Bank 

Name 

Sanctioned 

Amount (₹) 

Mohalla 

Sarai, 

Gunnaur 

5. 

Monu (alias 

Jaswant) s/o 

Kallu, 

Mohalla 

Sarai, 

Gunnaur 

0669001700079548 PUNBO066900 

Punjab 

National 

Bank 

16,000 

6. 

Shanu s/o 

Chand, 

Mohalla 

Sarai, 

Gunnaur 

110044800825 CNRBO019333 
Canara 

Bank 
16,000 

 Total    85,400 

 

10. That via office letter number 301/DI0A0PR0PRA0/2023-24, dated January 5, 2023, 

the Sub-District Magistrate, Gunnaur, was asked to clarify the reasons why the 

deceased and injured persons were present at the incident site. In response (letter 

number 3029/ST/2023-24, dated January 6, 2024), he explained that the deceased 

and injured were either residents or neighbors of the location. There was no 

registered or legal factory at the site, and none of those affected were employed 

there. copy of office letter number 301/DI0A0PR0PRA0/2023-24, dated 

05.01.2023, is being filed herewith and marked as Annexure No.-17. 
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11. That explosion was allegedly caused by illegal storage of firecrackers, leading to the 

registration of FIR No. 218/2023 at Police Station Gunnaur, District Sambhal. Legal 

proceedings remain ongoing. 

 

12. That further, according to the Assistant Labour Commissioner, none of the deceased 

or injured are considered laborers/workmen; hence, no compensation obligation 

arises under the Workmen’s Compensation Act, 1923. 

 

13. That as stated above, by office letter number 271/D.A.P.P./2023-24, dated December 

2, 2023, a communication was sent to the Additional Chief Secretary, Government 

of Uttar Pradesh, Revenue Section-10, seeking a decision regarding gratuitous 

assistance for the families of Guddo (wife of Shabir Ali) and Anam (daughter of 

Shabir Ali), given that Shabir Ali stands accused in the FIR. 

 

14. That since no response has yet been received, another letter, number 295/D.A.P.P., 

dated January 2, 2023, was again forwarded to the Additional Chief Secretary. As 

soon as the requisite clarification is provided, appropriate steps will be taken 

regarding compensation for the families of Guddo and Anam. Copy of office letter 

number 295/D.A.P.P., dated 02.01.2023, is filed herewith and marked as Annexure 

No.-18. 

 

15. That with utmost respect and humility, the District Magistrate, Sambhal, Uttar 

Pradesh, submits that the cost of Rs. 10,000/- imposed by this Hon’ble Tribunal has 

been duly paid. Copy of the receipt, evidence of the payment of the said amount, is 

being filed herewith and marked as Annexure No.-19. 
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16.  That in the above-captioned matter, the Hon’ble Tribunal cited a judgment passed 

in Original Application No. 44/2021 (News item published in The News Indian 

Express dated 12.02.2021, titled “At least 19 dead in Virudhunagar firecracker 

factory blast, more than 30 injured”) to determine compensation for victims of 

firecracker factory explosions.  

 

That in Paragraph 10 of the said judgment, the Hon’ble Tribunal made the following 

observations: 

 

“Taking note of the fact that in the Uphaar tragedy victims case the maximum 

compensation was Rs.10 lakhs, but it related to an incident that took place in 

1997, almost 25 years back, we will double the compensation for death at Rs.20 

lakhs per family of each of the deceased victims and Rs.15 lakhs to persons who 

have burns in excess of 50% and Rs.10 lakhs for persons who have burns from 

25 to 50% and Rs.5 lakhs for persons who have injuries between 5 to 25%. 

Victims who were treated as outpatients and who had but minor degree of burns 

or other forms of simple injuries shall be paid Rs.2 lakhs. The amounts shall be 

directed to be paid within the time the Tribunal may set and direct a further 

liability of interest at 12% p.a. for default of payment. The compensation is not 

merely a financial reparation for the loss of lives and injuries that have 

restitutive attributes but also designed to be punitive for the criminal negligence 

in carrying out hazardous activities in brazen violation of several laws that we 

have outlined above. The compensation amounts must necessarily therefore, be 

higher than what could occasion in a straightforward case of granting 

compensation as a welfare measure such as under the Workmen’s (Employees’) 

Compensation Act. ... The compensation amounts must necessarily therefore, 

be higher than what could occasion in a straightforward case of granting 
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compensation as a welfare measure such as under the Workmen’s (Employees’) 

Compensation Act.” 

 

That at Paragraph 15, the Hon’ble Tribunal further stated: 

“We reiterate the above view. Almost two years have gone and victims could 

not get relief as awarded and directed by this Tribunal. Stand of the State is 

against facts and law, apart from being unfair and unjust. State is not entitled 

to any further indulgence. It has already been made clear that State is at liberty 

to recover the amount from erring enterprises. The State is also under 

obligation to take preventing measures for ensuring environmental safety of 

citizens and maintaining strict vigil to avert such incidents. Thus, even on fresh 

consideration, we reiterate the directions in the orders of this Tribunal dated 

11.06.2021 and 03.03.2022, already reproduced above. The State may take 

steps for compliance at the earliest, preferably within one month from today.” 

 

17. That in light of the above observations, the Hon’ble Tribunal has clearly 

underscored (i) the necessity to pay compensation at enhanced rates for victims, and 

(ii) the State’s right to subsequently recover such amounts from erring enterprises 

and individuals responsible for hazardous activities. 

 

18. That the District Magistrate, Sambhal, most respectfully submits that the victims in 

the instant case have already been compensated to the extent permissible by the 

available resources. That any additional or higher compensation, as suggested by 

the Hon’ble Tribunal in the above-cited paragraphs, cannot be paid at this juncture 

due to the non-availability of sufficient funds in the District Administration. That 

furthermore, upon assessing the assets of the offender, they have been found to be 

valued at only Rs. 2,55,000/-, rendering it impossible to recover any significant 
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amount from the accused to fulfill the higher compensation scales set forth by the 

Hon’ble Tribunal. Copy of the assestment report is herewith annexed as 

ANNEXURE 20 

 

19. That it is also respectfully submitted that compensation is intended solely for the 

victims of the explosion and not for the offenders, even if they sustained injuries in 

the same incident. In accordance with the directions and principles laid down by the 

Hon’ble Tribunal, the District Magistrate is neither in a position nor legally 

mandated to compensate the accused for injuries that occurred during the course of 

their alleged unlawful activities. 

 

 

 

  THROUGH 

 

 
Date:03.01.2025                         

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

COUNSEL FOR STATE, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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